
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಕකბಟಕ ේ ಉർಯ (ൟൿ౪ ಪല) เඒಯಕ, 2024 

(2024gÀ «zsÁ£À̧ À¨sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-24) 
 

ಕකბಟಕ ේ ಉർಯ ಅඌඛಯಮ, 1964ඝ౬  ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ಡฤ ಒಂൿ 
เඒಯಕ.  

  ಇย౵  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ේ ಉർಯ ಅඌඛಯಮ, 1964 
(1964ರ ಕකბಟಕ ಅඌඛಯಮ 12)ඝ౬  ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ഴโൿ ෷ಕ౨ ฿ಜฆโದคಂದ;  

  ಇൿ ූರತ ಗಣฃಜ౲ ದ ಎಪ౭ ൤౨ ೖದඡ ವಷბದย౵  ಕකბಟಕ ฃಜ౲ ದ เඋನ෱ಡಲൽಂದ ಈ 
෨ಂൽඦ൤ ಅඌඛಯ෦ತ฿ಗย:- 

  1. ๸౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ౳ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ේ ಉർಯ 
(ൟൿ౪ ಪല) ಅඌඛಯಮ, 2024 ಎಂൿ ಕฉಯತಕౙ ൿ౪ . 

  (2) ಇൿ ಈ ಁಡศ ೦คಡ ಬರತಕౙ ൿ౪ . 

2. 94ಎඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ේ ಉർಯ ಅඌඛಯಮ, 1964 (1964ರ 
ಕකბಟಕ ಅඌඛಯಮ 12)ರ  94ಎ ಪ౳ ಕರಣದย౵ , 

(i) (1)ඡ ಉಪಪ౳ ಕರಣದ ತฆ฿ಯ ಈ ෨ಂൽನ ಪฏൡಕವඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“ಪฏൡ,- 

(i) ๸ීඌತ เඋನ ಸූ ಃ౹ ೕತ౳ ದ เඋನ ಸොಯ ಸದಸ౲ ฆ ಸ෦ൟಯ ಸದಸ౲ ฃಞโದಃౙ  
๬ಧ౲ ฿ಞโൽಲ౵ ๅಂൿ ಅಥ฿ ಇ೉౟ ๭ฆโൽಲ౵ ๅಂൿ ย಍ತದย౵  ๰೉๭ದ౪ ฉ, ಅಥ฿ 

(ii) ಆ เඋನ ಸූ ಃ౹ ೕತ౳ ದย౵  เඋನ ಸොಯ ಸದಸ౲ ರ ๾ං౪ ෷ ಌย෵ದ౪ ฉ ಅಂಥ เඋನ 
ಸූ ಃ౹ ೕತ౳ ದ ಸ෦ൟಯ ಸದಸ౲ ನක౬ ಜ ฃಜ౲  ಸ౽ბರโ ෴ช ವ౲ ౾౨ ಯඝ౬  කಮඛඃბಶನ 
෥ಡಬ๾ൿ.” 

(ii) (2)ඡ ಉಪಪ౳ ಕರಣದ ಬದยಡ ಈ ෨ಂൽನದඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“ฃಜ౲  ಸ౽ბರโ, ಜನ๸ಒ౲ ಯ ಆඋರದย౵  เඋನ ಸොಯ ಃ౹ ೕತ౳ ದ ಪ౳ ෨ಖ ූಗವඝ౬  
ຄಂൽฆವ ൞ล౵ ౾ನ ತಹ๏ม౪ ರನඝ౬  ಸ෦ൟಯ ಸದಸ౲ ನක౬ ಜ ඡ෦ಸತಕౙ ൿ౪ .” 

(iii) (2ಎ) ಉಪಪ౳ ಕರಣದย౵ ,- 

(ಎ) “൞ล౵ ౾ಡ” ಎಂಬ ಪದದ ಬದยಡ “เඋನ ಸූ ಃ౹ ೕತ౳ ಃౙ ” ಎಂಬ ಪದಗಳඝ౬  
ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ ; 

(෈) “๻ಟ ಇඣ౬ ಬ౯ ರඝ౬  ಸ෦ൟಯ ౽ಯბದ๏ბ෴ಜ” ಎಂಬ ಪದಗಳඝ౬  
෈ഖౣ ෈ಡತಕౙ ൿ౪ ; ಮൡ౨  

(๭) “ഷත౲ ഔ ಕ෦ಷನฑඝ” ಎಂಬ ಪದಗಳ ಬದมಜ “ฃಜ౲  ಸ౽ბರโ” ಎಂಬ ಪದಗಳඝ౬  
ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ . 

(iv) (4)ඡ ಉಪಪ౳ ಕರಣದย౵  “ಅಥ฿ ಅದರ ූಗವඝ౬ ” ಎಂಬ ಪದಗಳඝ౬  ෈ഖౣ ෈ಡತಕౙ ൿ౪ . 

(v) (4)ඡ ಉಪಪ౳ ಕರಣದ ෮ದಲඡ ಪฏൡಕದย౵  “ವ౲ ౾౨ ෷” ಎಂಬ ಪದದ ಬದมಜ 
“ಀഖಂಬโ” ಎಂಬ ಪದವඝ౬  ಪ౳ ൟ෽ೕ೧ಸತಕౙ ൿ౪ . 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 
 

ಅඌඛಯಮದ 94ಎ (1)ඡ ಪ౳ ಕರಣದ ๻ย ಉಪීಧโ เඋನ ಸූ ಃ౹ ೕತ౳ ಃౙ  ๸ීඌ๭ඈ൤ 

ಂ๞ ේ෦ಯ ಅನඌಂತ ෎๬ಯವඝ౬  ಸಕ౳ ಮತัಸฤ ರ೉๭ದ ಸ෦ൟಡ (ಬಗฑ ๾ಀಂ ಸ෦ൟ) 

เඋನ ಸූ ಸದಸ౲ ರඝ౬  ಸ෦ൟಯ ಒಬ౯  ಸದಸ౲ කಜರฤ  ಉಪීಧ ಕย౭ ๭ං. 

ಆದฉ, ಃಲโ ಪ౳ ಕರಣಗಳย౵  ๸ීಧಪಟౣ  เඋನ ಸූ ಃ౹ ೕತ౳ ದ ಸದಸ౲ ฆ ಸಮൟಯ 

ಸದಸ౲ කಗฤ ಇ೉౞ ๭ฆโൽಲ౵  ಅಥ฿ เඋನ ಸූ ಸದಸ౲  ๬౩ ನโ ಌย෴ಜದ౪ ฉ, ಆಗ ಸ෦ൟಯ 

ರಚච෷ เ฼ಬ฿ಞತ౨ ං.  ෥ನ౲  ಉಚ౟  ක౲ ෴ಲಯโ ಸ౽ბค ේ෦ಯ ಒൡ౨ ವค 

൤ರโತั๯ವದඝ౬  ಧ෗ೕರ฿ಜ ಪคಗ൐๭ං ๻ಟ ಸ෦ൟಯඝ౬  ತౘಣๆ ರ೉๯๋൤ 

ඛඃბ๏๭ං. 

ಆದ౪ คಂದ ฃಜ౲  ಸ౽ბರโ ಸದค ಸ෦ൟಡ ෴ช ವ౲ ౾౨ ಯඝ౬  කಮඛඃბಶನ 

෥ഴโದ౽ౙ ಜ ಉಪීಧ ಕย౭ ಸฤ ಕකბಟಕ ේ ಉർಯ ಅඌඛಯಮ, 1964 (1964ರ ಕකბಟಕ 

ಅඌඛಯಮ 12)ರ 94ಎ ಪ౳ ಕರಣವඝ౬  ൟൿ౪ ಪല ෥ഴโൿ ಅವಶ౲ ಕๅಂൿ ಪคಗ൐๭ං. 

            ಆದ౪ คಂದ ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ౳  

 

 ಪ౳ ๬౨ เತ ๎ಸකತ౱ ಕ ಕ౳ ಮโ ෴โඃ ກ೉౞ ನ ๅಚ౞ ವඝ౬  ಒಳತಂലฆโൽಲ౵ . 

 
 

 
 

ಂಷ౧  ෞชದಡ 
ಉർಯ ෱ൟ౳  

 
 

 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

 
ಕකბಟಕ ේ ಉർಯ ಅඌඛಯಮ 1964ರ 

(1964ರ ಕකბಟಕ ಅඌඛಯಮ 12ರ) ಉದ౫ ೃತ ූಗ 
 

XX       XX        XX 
94ಎ. ಸ෦ൟ, ෨ಂ൞ದವඝ౬  ರ೉๯ವ ෩ಲಕ ಅನඌಂತ ಅඌෟೕಗದ ಃಲโ 

ಪ౳ ಕರಣಗಳඝ౬  ಸಕ౳ ಮತั๯โൿ.-(1) ತൡ౨ ಪലಸಬ๾ർඈಥ ඛಯಮಗัಡ ಒಳಪഖౣ , 
ฃಜ౲  ಸ౽ბರโ ಅඌ๰ಚචಯ ෩ಲಕ, (4)ඡ ಉಪಪ౳ ಕರಣದ ෬ฉಡ ේ ෱೪ฃൟಯ 
ಉං౪ ೕಶ౽ౙ ಜ ಒಬ౯ ฆ เඋನಸොಯ ಸದಸ౲ ರඝ౬  ಒಳತಂಡ ಐൿ ಸದಸ౲ ರඝ౬  ෦ೕರඈಥ 
ಸ෦ൟಯඝ౬  เඋನಸොಯ ಪ౳ ൟ෽ಂൿ ೋකವ൏ ಃ౹ ೕತ౳ ಃౙ  ರ೉ಸತಕౙ ൿ౪ . 

 (2)  ๸ීಧಪಟౣ  ൞ล౾ನ ತಹ๏ม౪ ರඝ ಸ෦ൟಯ ౽ಯბದ๏ბ෴ಜರತಕౙ ൿ౪ . 
(2ಎ) ಉಪ-ಪ౳ ಕರಣ(4)ರ ෬ฉಡ ේ෦ಯඝ౬  ෱೪ฆ ෥ഴವ ಉං౪ ೕಶ౽ౙ ಜ ൞ล౾ಡ 

ಒಂದ౾ౙ ಂತ ກ೉౞ ಡ ಸ෦ൟಗಳඝ౬  ರ೉๯โൿ ಅವಶ౲ ಕๅಂൿ ฃಜ౲  ಸ౽ბರโ ಅ෗ඩ౳ ಯಪಟౣ ฉ, 
ฃಜ౲  ಸ౽ბರโ ತൡ౨ ಪലಸಬ๾ർඈ൤, ಐವರඝ౬  ෦ೕರದ ಸದಸ౲ ರඣ౬ ಳತಂಡ ಒಂൿ ಅಥ฿ 
ಒಂದ౾ౙ ಂತ ກ೉౞ ನ ಸ෦ൟಗಳඝ౬  ರ೉ಸಬ๾ൿ ಮൡ౨  ฃಜ౲  ಸ౽ბರโ, ಸದಸ౲ ರ න౾෵ಂದ 
ಒಬ౯ ರඝ౬  ಅಧ౲ ౘರක౬ ಜ ๻ಟ ಇඣ౬ ಬ౯ ರඝ౬  ಸ෦ൟಯ ౽ಯბದ๏ბಯක౬ ಜ කಮඛඃბಶನ 
෥ಡತಕౙ ൿ౪ . ಒಂൿ ກೋ౞ ವค ಸ෦ൟಯඝ౬  ರ೉๭ർಗ, ഷත౲ ഔ ಕ෦ಷನฑඝ, ಸ෦ൟಯ ๻ಟ 
ກೋ౞ ವค ಸ෦ൟ෷ ౽ಯბ฿౲ ඪ౨ ಯඝ౬  ඛಧბคಸತಕౙ ൿ౪  ๻ಞ ๸ීಧಪಟౣ  ಸ෦ൟಡ 
෇౾෵ฆವ เಷಯಗಳඝ౬  ವಛბವൕ ෥ಡತಕౙ ൿ౪ . 

(3) ಸ෦ൟ෷ ಅಥ฿ ກೋ౞ ವค ಸ෦ൟ෷ ತൡ౨ ಪലಸಬ๾ർඈಥ ౽ಯბ เඋನವඝ౬  
ಅඝಸคಸತౙ ൿ౪ . 

(4) 2005ඡ ಜನವค ಒಂದඡ ൽකಂಕಃౙ  (ಇย౵  ಇඝ౬  ෨ಂං ಸದค ൽකಂಕๅಂൿ 
ಉว౵ ೕ಍๭ං) ෨ಂ೎ ෴ช ವ౲ ౾౨ ෷ ේ෦ಯඝ౬  ಅಥ฿ ಅದರ ූಗವඝ౬  ಅನඌಂತ฿ಜ 
๬౷ ඌೕನ ຄಂൽൿ౪ , ಆ ಪ౳ ಕರಣದ ෬ฉಡ ຄರ඀ಡฤ ಅಹბකಜದ౪ ฉ ಮൡ౨  ತൡ౨ ಪല๭ದ 
ಷರൡ౨ ಗಳඝ౬  (ಅವඝ ຄಂൽฆವ ๻ಟ ಅನඌಂತ฿ಜ ಅඌෟೕಜ๭ದ ේ෦ಯ เ๭౨ ೕಣბโ 
ಒಳತಂഴ) ಅವඝ ಈസค๭ದฉ, (1)ඡ ಉಪ-ಪ౳ ಕರಣದ ෬ฉಡ ರ೉๭ದ ಸ෦ൟ෷ ಅಥ฿ (2ಎ) 
ಉಪ ಪ౳ ಕರಣದ ෬ฉಡ ರ೉๭ದ ກೋ౞ ವค ಸ෦ൟ෷, ತൡ౨ ಪലಸಬ๾ർඈಥ 
ඛಯಮಗืකದง ಇದ౪ ฉ ಅโಗัಡ ಒಳಪഖౣ  ಮൡ౨  ಕකბಟಕ ේಉർಯ (ൟൿ౪ ಪല) 
ಅඌඛಯಮ, 2022 (ಇย౵  ಇඝ౬  ෨ಂං ൟൿ౪ ಪല ಅඌඛಯಮๅಂൿ ಉว౵ ೕ಍๭ං) ೦คಡ ීದ 
ൽකಂಕൽಂದ ಒಂൿ ವಷბದ ಅವඌ෽ಳಛಜ ತൡ౨ ಪലಸಬ๾ർඈಥ ๑ಲౙ ಗูಂൽಡ ಮൡ౨  
(5)ඡ ಉಪ-ಪ౳ ಕರಣದ ෬ರಡ ๸ർಯ ෥ಡ෎౽ದ ෮ತ౨ ವඝ౬  ๸ർಯ ෥ലದ ෬ว, ಅಂಥ 
ನ෩චಯย౵  ಅಂಥ ේ෱೪ฃൟಛಜ ಅ೧ბ ಸย౵ ๭ದ ෬ว ෱೪ฆ ෥ഴโದಃౙ  94ඡ 
ಪ౳ ಕರಣದย౵ ฆโർโ඀ ಅല౥ ෴ಗತಕౙ ದ౪ ಲ౵ . 

 ಪฏൡ, ಅಂಥ ವ౲ ౾౨ ෷ ಈಛಗศ ຄಂൽฆವ ේ෦ಯ ೯൤ಡ ๻ಡ ෱೪ฆ 
෥ലದ ේ෦෷ ‘ല’ ವಗბದ ಅಥ฿ ಅದಃౙ  ಸಮකದ ේ෦෷ ಎರഴ ກಕౣ ฑಗಳඝ౬  
෦ೕರತಕౙ ದ౪ ಲ౵ : 

 ಮൡ౨  ಪฏൡ, ಃಳಜನ ಆೕಷ౤ ಕದ (2)ඡ ಅಂಕಣದย౵  ඛൽბಷౣ ಪല๭ದ ನಗರಗಳ ಮൡ౨  ನಗರ 
ಸොಗಳ ಸರಹൿ౪ ಗಳ ಒಳಜฆವ ಮൡ౨  ಅದರ (3)ඡ ಅಂಕಣದ ಎൿคಡ ෥ലฆವ ನ෩ൿಗಳย౵  
ඛൽბಷౣ ಪല๭ඈಥ ಸರಹൿ౪ ಗಳ ಅಂತರඅಳಜฆವ ಪ౳ ඃಶಗಳย౵  ෴โඃ ේ෦ಯඝ౬  
෱೪ฆ ෥ಡತಕౙ ದ౪ ಲ౵ ; 

 
XX                    XX                          XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

THE KARNATAKA LAND REVENUE (AMENDMENT) BILL, 2024 
(LA Bill No. 24 of 2024) 

 

 
 A Bill further to amend the Karnataka Land Revenue Act, 1964. 

 Whereas it is expedient further to amend the Karnataka Land Revenue Act, 
1964 (Karnataka Act 12 of 1964) for the purposes hereinafter appearing; 

 Be it enacted by the Karnataka State Legislature in the Seventy fifth year of 
the Republic of India, as follows:- 

1. Short title and commencement.-(1) This Act may be called the Karnataka Land 
Revenue (Amendment) Act, 2024. 

(2) It shall come into force at once. 

2. Amendment of Section 94-A:- In Section 94-A of Karnataka Land Revenue Act, 
1964 (Karnataka Act 12 of 1964),- 

(i) after sub-section (1) the following proviso shall be inserted, namely:- 

“Provided that  

(i) if the member of the Legislative Assembly of the respective Assembly 
Constituency has indicated in writing that they are unable or unwilling to  be 
a member of the Committee, or 

(ii) if the position of the Member of Legislative Assembly for that constituency is 
vacant, the State Government shall nominate any person as a member of the 
Committee of such Assembly Constituency.” 

(ii) for sub-section (2) , the following shall be substituted, namely:- 

“The State Government shall appoint the Tahsildar of the taluk constituting 
the major part of that constituency on the basis of population as the Secretary of 
the committee.” 

(iii) in sub-section (2A),- 

(a) for the word “taluk” the word “constituency” shall be substituted; 
(b) the words “and another as the Secretary of the committee.” Shall be 

omitted; and 
(c) for the words “Deputy Commissioner”  the words “State Government”  

shall be substituted. 
(iv) in sub-section (4), the words “or any portion thereof” shall be omitted. 
(v) in the first proviso to sub-section (4), for the word “person” the word “family” 

shall be substituted. 
 

 
 



2 
 

 

STATEMENT OF OBJECTS AND REASONS 

 

The present provision of 94A(1) of the Act provides that the member of the 

assembly to be one of the member of the committee formed to regularize the 

unauthorized cultivation of agriculture land concerned to the respective assembly 

constituency. (Bagar Hukum Committee) 

But in some cases if the member of the concerned assembly constituency is 

not willing to be a member of the committee or if the seat of the member of the 

assembly is vacant then constituting the committee is delayed. The Hon'ble High 

Court has taken the serious note to remove the encroachment of the government 

land and directed to form the committee immediately. 

Therefore, it is considered necessary to amend the section 94-A of the 

Karnataka Land Revenue Act, 1964 to make a provision for nomination of any 

person in the said committee by the State Government. 

Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure.  

 
 

                                                                                          

KRISHNA BYREGOWDA 
Minister for Revenue 

 
 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
EXTRACT FROM THE KARNATAKA LAND REVENUE ACT, 1964 

(Karnataka Act 12 of 1964) 
 

XXX   XXX   XXX 

94A. Regularisation of certain cases of unauthorised occupation by 
constituting committee etc.- (1) Subject to such rules as may be prescribed, the 
State Government shall, by notification, constitute for each constituency of the 
Legislative Assembly a committee consisting of such number of members not 
exceeding five of whom one shall be a member of Legislative Assembly for the 
purpose of grant of land under sub-section (4).  

(2) The Tahsildar of the concerned taluk shall be the Secretary of the 
committee.  

(2A) The State Government may, if it is of the opinion that it is necessary, 
constitute one or more additional committees for a taluk for the purpose of grant of 
land under sub-section (4) consisting of such number not exceeding five, as may be 
prescribed and the State Government shall nominate from among the members one 
of them as the Chairman and another as the Secretary of the committee. When an 
additional committee is constituted, the Deputy Commissioner shall determine the 
jurisdictions of the committee and the additional committee and transfer the 
pending applications to the respective committee. 

(3) The committee or additional committee shall follow such procedure as may 
be prescribed. 

(4) Nothing in section 94 shall prevent the committee constituted under sub-
section (1), or additional committee constituted under sub-section (2A) , but subject 
to such rules as may be prescribed, if any, to grant to the person liable to be evicted 
under that section, the land which he had unauthorisedly occupied prior to the  
first day of January, 2005 (hereinafter referred to as the said date) or any portion 
thereof, if he satisfies the prescribed conditions (including the extent of the land 
held and unauthorisedly occupied by him) and makes within a period of one year 
from the date of commencement of the Karnataka Land Revenue (Amendment) Act, 
2022 (hereinafter referred to as the Amendment Act), an application for such grant 
in such form along with such fees as may be prescribed and on payment of the 
amount payable under sub-section (5):  

Provided that the land so granted together with the land already held by such 
person, shall not exceed two hectares of ‗D‘ class of land or its equivalent thereto:  

Provided further that no land shall be granted in the areas lying within the 
limits of Cities and City Municipalities specified in column (2) of the Table below 
and within the distance from such limits specified in the corresponding entries in 
column (3) thereof: 

XXX   XXX   XXX 
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